
WITH YOU ALWAYS 
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Business Guard - Agri Pumpsct(Sm all Business Solutions) 

TATA AIG General Insurance Company Limited (\Ve. Our or Us) will prov ide the insurance described in th is 
Policy and any endorsements thereto for the Insured Period as defined in th is Policy, to the Insured Persons 
detailed in the Policy Schedule and in reliance upon the statements contained in the Proposal . which shall be 
the basis of this Pol icy and are deemed to be incorporated herein in return for the payment of the required 
premium \Vhen due and compliance with a ll applicable provisions of this Policy. 

The insurance provided under this Policy is on ly with respect to such and so many of the benefits as are 
indicated by a specific amount set opposite in the Policy Schedule. 

This Policy will only be in fo rce if the Policy Schedule is signed by a person Vv'e have authorized. 

For Tata AIG Ge neral Insurance Company Limited 

Authorised Signa tory 
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BusinessGuar.cf 
Small Bus incssSo lmion s 

Business Guard - Agri Pumpset 

General Terms, Exceptions, Conditions and Provisions 
IN CONSIDERATION OF the Insured named in the Schedule hereto having paid to th e Tata AIG General 
Insu rance Company Ltd. (h ereinafter called the Company) the fu ll p remium mentioned in the said Schedule, 
THE CO'.vlPA'.'IY AGREES, (su bject to the Conditions and Exclusions contained herein or endorsed or othel"\vise 
expressed hereon) that if a fter payment of the premium by a ny of the Pe rils Specified hereinafter d u r ing the 
Period of Insu ran ce stated in the said Schedule or in any subsequen t period in respect of which the lnsured 
shall have paid and the Company sha ll have accepted the premium required for the renewal of the Policy, rhe 
Company shall, s u bject to the terms cond itions and exclusions stated hereinafter, pay to the Insured: 

-the va lue of the p roperty a t the time of th e happening of its destrnction or a t its option reinstate or rep lace 
such property or any part thereof or 
-the amount of su ch damage or lia bility incurred or 
-t he amount of benefit paya ble 

Provided that the liab ility of the Company shall in no case exceed in respect of each item the sum expressed in 
the said Schedule to be insured thereon or in the whole the total sum or limit insured hereby or such other 
su m or su ms as m ay be substituted therefore by memorandum hereon or attached hereto s igned by or on 
behalf of the Company. 

General Conditions 

• Policy shall be voidable in the even t of m is -represen tation, mis-description or non-disclosure of a ny 
materia l particu lar. 

• The Insured shall take all reasonable steps to safeguard the property and interests insured hereby against 
accident, loss or damage. 

• This insurance may be terminated at any time at the request of the Insured, in which case the Company will 
retain the premium at customary short period rate for the time the Policy has been in force. This insurance 
may a lso a t a ny time be terminated at the option of the Company, on 15 days notice to that effect being given 
to the Insured, in which case the Compa ny shall be lia ble to repay a ratable proportion o f the premium for the 
unexpired term fro m the date of the cancellation. 
Refund on cancellation of Long Term Policy at the request of the insured may be allowed subject to the 
following conditions: 

a. No refund shall be allowed if th ere has been a claim under the policy. 
b. If the p olicy is cancelled within 3 years of inception, the premium to be retained shall be worked out 
as per no rmal rates applicable - that is without allO\ving any discount. 
c. If the policy is cancelled after 3 years of inception, the discount slab shall be rewor ked for the 
number o f years the policy wa s actually in force. For this purpose fraction of a year s hall be rounded 
tO the next higher year. For example if the policy has run for 3 years a nd 3 months, premium sha ll be 
retained fo r 4 years. 

Sh d or t peno sea c a pp1ca e WI l bl ·11 b e as f 11 0 OWS: 

Policy Period Required % of Annual Rate I 
I 

)Jot exceeding 1 ·week 10 % of Annual Rate I 
)Jot exceeding 1 m onth 25 % of Annual Rate I 
::-.Iot exceeding 2 months 35 % of Annual Rate 
::-.Iot exceeding 3 m onths 50 % o f Annual Rate 
Not exceeding 4 months 60 % of Annual Rate 
Not exceeding 6 months I 75 % of Annua l Rate 
Not exceeding 8 months I 85 % of Annua l Rat e 
Exceeding 8 mon ths I Full Annual Rate 
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• On the happening of a ny loss or damage the Insured s hall forthwith give notice thereof to the Co mpa ny a nd 
shall within 15 days a fter the loss or damage, or such fu rther time as the Company may in writ ing allow in 
that beha lf, d eliver to the Compan~·: 

• A cla im in writing for the loss or damage containing as particu lar a n account as may be reasonably 
practicable of a ll the several a rticles or items or property damaged or destroyed, a nd of the amount of the 
loss or damage thereto respectively, ha ving regard to their value at the time of the loss or damage n ot 
including profit of any kind. 

• Pa rticulars of all other insurances, if any 

• The Insu red sha ll a lso (where applicable) upon becoming aware of a ny loss or damage in respect of which a 
claim is or ma y be made im media tely notify the Police Authorities a nd ta ke all practicable steps to discover 
and prosecute the parties responsible for the loss dama ge or injury a nd to trace a nd recover any property 
stolen. 

• The Insured sha ll a lso a t a ll t imes at h is own expense produce, procure and give to the Company all such 
further particu lars, plans, specification books, vou chers, invoices, duplica tes or copies thereof, document s , 
investigation reports (internal/ external), proofs and information with respect to the claim and th e origin 
and cause of the loss and the circumstances under which the loss or damage occurred, and any matter 
touching the lia bility or the amount of the lia bility of t he Compa ny as may be reasonably required by or on 
behalf of the Company togeth er with a declaration on oath or in other legal form of the truth of t he claim 
and of any m a tters connected therewith. 

Xo cla im u nder this Policy shall be payable unless the terms of this Condition have been complied with. 

• In no case ;vh a tsoever shall the Company be liable for a ny loss or damage after the expiry of 12 months 
from the happening o f th e loss or damage u n less the claim is the subject of pending action or arbitration; 
it being expressly agreed and decla red th at if the Company shall disclaim liability for any claim hereunder 
and s uch claim shall not within 12 calendar months from the date of th e disclaimer have been made the 
subject matter of a s u it in a court of law then the c laim shall for all purposes be deemed to have been 
a bandoned a n d shall not thereafter be recoverable hereu nder. 

O n t he happenin g of loss or damage to any of the property insured by this Policy, the Company may 

enter and take and keep possession of the bu ilding or premises where the loss or damage has happened. 

ta ke possession of or require to be delivered to it a ny propeny of th e Insured in the build ing or on th e 
premises at th e time of the loss or damage. 

kee p possessio n of any such prope rty and exa mine , sort, arrange, remove o r other.vise deal with the same. 

sell a ny such property or d ispose of the same fo r account of whom it may concern. 

The powers conferred by this Condition sha ll be exercisable by the Company at any time until notice in wri ting is 
given by the Insured that he makes no claim under the Policy, or if any claim is made, until such claim is finally 
determ ined or withdra wn, and the Compa ny shall not by a ny act done in the exercise or purported exercise of its 
powers hereunde r, incur any liability to the Insu red or d imin ish its rights to rely upon a ny of the conditions of 
th is Policy in answer to any claim . 

If the Insured or any person on his behalf shall not comply with the requirements of the Company or shall hinder 
or obstruct the Co mpany, in the exercise of its powers hereunder , all benefits under this Policy sh a ll be forfei ted . 
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The Insured shall n ot in any case be entitled to abandon any property to the Compan y whether taken possession 
of by the Compa ny or not. 

If the cla im be in a n y respect fraudulent, or if any false declaration be made or used in support ther eof or if any 
fraud u lent mea ns or devices a re used by the Insured or any one acting on his behalf to obtain a ny benefit u nder 
the Policy or if th e loss or damage be occasio ned by the willfu l act, or with the conn ivance of the Insured, a ll 
benefits u nder th is Policy shall be forfeited. 

If the Company at its option, shall reinsta te or replace the property damaged or destroyed, or a ny part thereof, 
instead of paying the amou n t of the loss or damage, or join with any ot her company or insurer(s) m s o doing, the 
Company shall n ot be bound to reinstate exactly or completely but only as circumstances permit and in 
reasonably sufficient manner, and in no case shall the Company be bound to expend more in reinsta te men t than 
it \vould have cos t to reinsta te such property as it was at the time of the occurrence of such loss or damage nor 
more than the s u m insured by the Company thereon. If the Company so elects to reinstate or replace a ny 
properly the Insured shall a t his own expense furnish the Company with such p lans, specifications, 
mea surements , qu a ntities and such other particulars as the Company may require, and no acts done , or caused 
to be done, by the Company ,vith a view to reinstatement or replacement shall be deemed an e lec tion by the 
Company to rei..nstate or repla ce . 

The Insured s ha ll a t the expense of the Company do and concur in doing, and permit to be done, a ll such acts 
and th ings as may be necessary or reasonably required by the Company for the purpose of enforcing a ny r igh ts 
and remedies or of obtaining relief or indemnity from other parties to which the Company shall be or would 
become entitled o r s ubrogated, upon its paying for or making good any loss or d amage under th is Policy, whether 
such acts and t h in gs shall be or become necessary or required before or after his indemnification by the 
Company. 

::--:o ad mission, offer , promise, payment or indemnity shall be made or given by or on behalf of the Insured without 
the wri tten consent of the Compar.y who shall be entitled if they so desire to take over and conduct in the name of 
the Insured th e d efence or settlements of any claim for indemnity or damage or otherwise and shall have fu ll 
discretion in th e conduct of a n y proceeding or in the settlement of any cla im a nd the Insured shall give all such 
information and a ssistance as the Company may require. 

The Company s ha ll in no case be bound to accept notice of any transfer of interest a rising hereunder a n d nothing 
herein contained sh all give any right against the Company to any person other tha n the Insured except to a 
transferee approved by the Company. 

If any d ispute or d ifference shall a rise as to the quantum to be paid under this Policy (liability being otherwise 
admitted) such d ifference shall independently of a ll other questions be referred to the decision of a sole a rbitrator 
to be a ppointed in writing by the pa rties to or if they cannot agree upon a s ingle arbitrator with in 30 days of a ny 
party in voking a r bitr ation, the same shall be referred to a panel of three arbitrators, comprising of two a rb itra tors, 
one to be appoin ted by each of the parties to the dispu te/difference and the third a rbitrator to be a ppointed by 
such two a r bitra tor s and arbitration shall be conducted under and in accordance wi th the provisions of t he 
Arbitration and Conciliation Act, 1996. 

• It is clearly agreed a nd understood that no difference or dispute shall be refer able to arbitration a s herein 
before provided , if the Company has disputed or not accepted liability under or in respect of this Policy. 

• It is hereby expressly s tipulated and declared t hat it shall be a condition preceden t to any right of action or 
suit upon this Policy that the a ward by such a r-bitrator/ arbitrators of the amou n t of the loss or d a mage 
sha ll be firs t ob tained. 

Every notice and oth er communication to the Company required by these Conditions must be written or printed. 

Tata AIG General Insurance C'ompan) I i111i1ed Pnlic} Wording, 
Business Guard - Agri Pump,el LIN T AG-OT-P 15-14-Y0l-15-l 6 

-4-



General Exclusions 

This Policy d oes not cover: 
1. Loss, destruct ion or damage or cost or expense of whatsoever nature occasioned by or through or m 

consequence of or directly or indirect ly caused by: 
1. l war, in vasion, act of foreign enemy hostilit ies or wa r like operations (whether war be declar ed or 

not), civil war, mutiny, civil commotion assuming the proportions of or amoun ting to a pop u la r 
rising, m ili tary rising, t·ebellion, revolution, insurrection or m ilitary or usurped power. 

.2 Ionising radiations or contamination by radioactiviiy from a ny nuclear fuel or from any nuclear 
waste fro m the combustion of nuclear fuel 

. 3 the radio active toxic, explos ives or othe r ha zardou s properties of any explosive nuclear assembly or 
nuclear component thereof. 

in any action suit or other proceeding where the Company a lleges that by reason of the provisions o f th is 
Exclusion any loss, damage, cost or expense is not covered by th is insurance, the b u rden of p roving th at 
such loss, damage, cost or expense is covered shall be upon the Insu red . 

2. Loss, d a mage, cost or expense o f wha tsoever nature directly or indirectly caused by , resulting from or in 
connection with any act of terrorism regardless of any other cause or even t contr ibu ting concurrently or 
in a ny other sequence to the loss. 
2. 1 For the purpose of this Exclusion a n act of terrorism means an act, including but not limited to the 

use of force or violence and / or the threat thereof, of any person or group(s) o f persons wh ether 
acting a lone or on behalf of or in connection with any organisa t ion(s) or government(s), committed 
for politica l, religious, ideological or s imila r purpose includ ing the intention to influence any 
government a nd/or to put the pub lic, or any section of the pub lic in fear. 

2.2 It is wa rranted that loss, damage, cost or expenses of whatsoever nature directly or in directly 
caused by, resulting from or in connection with any action taken in controlling, preventing, 
suppressing or in a ny way relating to action taken in respect of any act of terrorism is also 
excluded . 

2 .3 If the Compa ny alleges that by reason of this Exclusion, any loss , damage, cost or expenses is not 
covered by this insurance the b u rden of proving the contra ry s hall be u pon the Insured. 

3. Loss, destruc tion, or damage caused to the insured property or interest by pollu tion or conta mination. 

4. Loss of earn ings, loss by delay, loss of market or othe r consequentia l or indirect loss or damage o f a ny 
k in d or descr iption whatsoever. 

5. Loss, or damage by spoilage resu lting from the retardation or in terruption or cessation of any process or 
opera tion cau sed by operation of any of the perils covered. 

:\'otw:ths tanding a nything contained in t he Policy or a ny of its Endorsements or Riders h ereto, i t is agreed and 
d eclared that in consideration of the fu ll agreed p remiu m being paid by the Insu red to the Company the 
fo llowing Coverage Sec tion is included under the Policy effective the date stated herein. Subject a lwa ys to the 
terms and provis ions including the General Conditions a nd General Exclusio ns of the Policy and all 
endorsements thereon. 

COVERAGE SECTION Agriculture Pump Set 

Any insured property specified in the a ttached Schedule(s) shall sustain unforeseen and sudden physical 
damage whilst in the location therein mentioned necessitating its immed iate repair or replacement 
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PERILS SPECIFIED 
Cnforeseen and sudden physical damage by 
I. Fire and lightnin g 
2. Riot. Strike and Malicious damage 
3. \1echanic al & Electrical breakdown 

a fter successfu l completion of their performance/acceptance tests. 

CONDITIONS 
1. PROVISIO:'-S • 
a ) SUM INSURED It is a requirement of th is insu rance that the Sum Insured shall be equal to the cost of 
replacement of th e insured property by new property of the same kind and same capacity, which shall mea n its 
replacement cost. 
b) BASIS OF INDEMNITY 

(i)In cases where damage ro an insured item can be repaired by rewinding the insured item, the Company will 
pay expense neces sarily incurred co rewind the damaged machine to its former s tate of serviceability as per the 
rewinding schedu le agreed. If the repairs necessitate replace ment of parts, other than those required for 
rewinding of the in sured item, deduction shall be made for depreciation in respect of parts replaced including 
for • 

-wear and tear of parts a nd 
- parts for \vhich manufacturers h ave specified a fixed life for use a nd the like but the value of any salvage will 
be taken into a ccount. 

!f the cost of repairs as detailed herein above equals or exceeds the actual value of the machinery in su red 
immediately before the occurrence of the damage, the settlement shall be made on the basis provided for in (i i) 
below. 

(ii) ln cases \Vhere a n insured item is destroyed, the Company will pay the actual value of the item immediately 
before the occurrence of the loss, such actual value to be calculated by deducting proper depreciation from the 
replacement va lue of t he item. The Company will a lso deduct the salvage value of the destroyed insured ite m . 

(iii)Any extra charges incurred for overtime, night-work, work on public holidays, express fre ight, are not 
covered by th is in surance. 

(iv)ln the event of the makers drawing, patter ns and core boxes necessary for the execution of a repair not 
being available, t he Company shail not be liable for the cost of making any such drawing patterns and core 
boxes . 

(v)The cost of any alterations, improvements or overhauls shall not be recoverable under this Policy. 

(vi)The cost of any provisional repairs will be borne b_y the Company· if such repairs constitute pa rt of the final 
repairs and do not increase the total repair expenses. 

(vii)If the Sum Ins ured is less than the amount required to be insured as per Provision l .a) hereinabove, t he 
Company will pay only in such proportion as the Sum Insured bears to the amount required to be insu re d. 
Every item if more than one shall be subject to this Condition sepa rately. 

The Company will make payments only after being satisfied, with the necessary bills and documents that the 
repairs have been affected or replacements h ave taken p lace, as the case may be. The Company may, however, 
not insist for b ills and documents in case of total loss where the Insured is unable to replace the damages 
equipments for reasons beyond their control. In such cases, claims can be settled on 'Indem nity Ba sis ' . 

2. OBLIGATIONS OF THE INSURED 
a) The Insu red shall take a ll reasonable steps to maintain the insured property in efficient working order 
and to ensure that no item is habitually or intentionally overloaded. The Insured shall fully observe the 
manufacturers instructions for operating, inspection and overhaul, as well as government statutOry , municipal 
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and all othe r binding regulations in force concerning the operation and !Tlaintenance o f the insured plant and 
machinery. 
b) The Co:npany·s officials shall at all reasonable times have the right to inspect and exa mine any 
property insured hereunder and the Insured shall p rovide the officials of the Company with all details and 
in formation necessat-y for the assessment of the risk. The Company s ha ll provide the Insured with a copy of 
the inspecting officia l s report. which shall however be trea ted as strictly 

c) In the event of a ny: 
(ii material change in the orig ina l r isk, 
(ii) alteration , modification or addition to a n insured item. 
(iii) departure from prescribed operating conditions, whereby the risk of loss or dama ge increases. 

(iv) cha nge i:1 the lnsured's interest (suc h a s discontinuation or liquidation o f the business or being placed 
in receivership), taking place, 
the Policy s hall be void unless its continuance is agreed by endorsement signed by the Company. 
3. Claim procedure 
a ) In the event o f any occurrence which might give rise to a claim under th is Po licy the Insu red shall : 
(ii immediately notify :he Company by telephone as well as in writing, giving a n indication as ro the 

nature and extent of loss or d a m age. 
(ii) take a ll reasona ble steps within his power to minimise the extent o f the loss or damages o r liability. 

(iii) preserve the d a mage or defective pa rts and make them available for inspection by an official or 
s urveyor of the Compa n y. 
(iv) fu rnish a ll such informarion and documentary evidence as the Company may require . 
The Compa ny shall not be iiable for a ny loss or damage of which no notice and completed claim form have 
been received bv the Company \\'1th in fifteen days of its occurrence. 
Upon notification of a claim being given to the Company, the Insured may process with the re pair of a ny minor 
d a mage not exceeding Rs. 2,500/- provided that the carrying our of such repair is without prejudice to any 
question of liab ility of the Company a nd that any damaged part requiring replacement is kept for inspection by 
the Company but in a ll other cases a rep resencative of the Company shall have the opportunity of inspecting 
the damage before any alteration, repairs, or replacements are effected. Nothing contained herein shall p revent 
the Insured from taking such steps as are absolu tely necessary to maintain the operation of the equipment. 
The liability of the Company under this Policy in respect of a ny item of property sustaining damage, for which 
indemnity is prov'ded shall cease if the s aid item is kept in operation without being re pa ired to the satisfaction 
of the Company. 

4. POSITION AFTER A CLAIM 
a) As from the day of loss the Sum Insured for the remainder of the Period of Insura nce is reduced by the 

amount of the compensation. To preven t under-insurance during the re ma inder of the current Per iod of 
Insurance the amount insured muse be reinstated. The premium will be ca lculated pro-ra ta from the day the 
re paired ite m is again put to work. For subsequent pe riods of insurance the origina l indemnity a nd premium 
a re again in :orce unless circumsta nces justify an alteration. 
2 If a t the time any cla im arises Linder this Policy there is a ny other insurance covering the same loss damage 
or liability the Company shall not be liable to pay or concr ibu te more than its ratable p:-oportion of such loss 
damage or liability. 

EXCLUSIONS 
1. The Company sha ll not be liable under this Policy in respect of: 
a) Loss, damage and/or liability caused by or a rising from or in consequence, d irectly or indirectly. o f smoke, 
soot, aggressive subs tance, explosion of any kind (other than bursting or disruption of turbines, compressors, 
cylinders of stea m engines, hydraulic cylinders or fly wheels or other a pparatus subject to centrifugal force, 
internal pressure) burgla ry or theft(unless specifically covered under the policy), colla pse of building, 
subsidence. landslide, rockslide. water which escapes from water containing apparatus, flood and 
inundation(u n lcss specifically covered under the policy). storm, tempest, ea rthquake, volcanic erup:ion or 
ot her Acts of God impact of land-borne, wa terborne or airborne craft or other serial devices and/or articles 
dropped therefrom . 
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Any loss or d amage by fire within the electrical appliances and installation insured by this Policy arising from 
or occasioned by overrunning excessive pressure, short circuiting, arcing self heating or leakage of electrici ty, 
from whatever cause (ligh ting included), is covered provided that t his extension shall apply only to the 
pan icula r electrical machine, apparatus, fixture, fitting or portio ns of th e electrical installation so affected and 
not to ot her machines, apparatus, fixtures, fittings o r portions of the e lectrical installation which m ay be 
dest royed or damaged by fire so set up. 
b) Accident, loss, damage and/or liability resul ting from overload exper iments or test requiring the imposition 
of a bnormal conditions. 

c) Gradually developing flaws, defects, crncks or partial fractures in any pan not necessitating im m ediate 
stoppage a lthough at some future t ime repair or renewal of the parts affected may be necessary. 
d ) Deteriora tion of or wearing a\vay or wearing out of any m ach ine caused by or naturally resulcing from 
normal u se of exposure. 

e) Loss damage and/or liability caused by or arising out of the willful a ct or willful neglect or gross n egligence 
of the Insured or his re sponsible representa tives. 
0 Liabili ty assumed by the Insured by agreement unless such liability would have attached to the Insured not 
withstanding such agreement. 
g) Loss, damage and/or liability due to faults or detects existing a t the time of commencement of th is 
insurance and known to the Insu red or his responsible rep resentatives but not d isclosed to the Company . 

2 . SPECIAL EXCLUSIONS 
The Company shall not be liab le for : 
a ) An excess of 1 % of Sum Insu red, subject to. a minimum of Rs.250 / - is to be borne by th e Insured in r espect 
of each and every claim. 
b) Loss of or d amage to belts, ropes, ch ains, rubber tyres , dies, m oulds, blades, cutters, knives, or 
exchangeable tools, engraved of impression cylinders or rolls; o bjects made of glass, porcelain, ceramics, all 
operating media (e .g. lubrication oil, fuel, catalyst, refrigerant, dowtherm), felts, endless conveyor belts or 
wires, s leeves, fabrics, heat resisting and anti-corrosive lining and pans of similar nature, packing mat erial, 
parts not made of metal, (except insulation material), and non-metallic lining or coating of metal parts; unless 
loss or damage to the equipments/ machinery is indemnifiab le in terms of the Policy. 
c) Loss or d amage for which the manufacturer or supplier or repairer of the property is responsible either 
by law or under contract, unless agreed by the Company to the con trary. 

In any action, suit or other proceeding where the Company alleges that by reason of the provision of the 
exceptions or exclusions above any loss, dest ruction, damage or liability is n o t covered by insurance, the 
burden of proving that such loss, destruction, damage or liability is covered shall be upon the Insured. 

Grievance Redressal Policy 
Grievance Lodgment Stage 
The Company is committed to extend the best possible services to its customers. However, if you a re not 
satisfied with our services and wish to lodge a complaint, please fee l free to call our 24x7 Helpline 1800 266 
7780. 
You may email to the customer service desk at customersupport(i:i tata-aig.com 
After investigat ing the grievance internally a nd subsequent closure, we will send our response ,vithin a period 
of IO days from the date of receip t of the compla int by the Company or its office in Mumbai. In case the 
resolution is likely to take longer time, we will inform you of the same throu gh an interim reply . 
Esca lation Level 1 

For lack of a response or if the resolu tion still does not meet your expectations, you can wr ite to 
manager.customersupport:@.tata-aig.com. After investigating the matter internally and subsequent closu re , wc 
will send our response within a period of 8 days from the date of receipt at this em a il id. 
Esca lation Level 2 

For lack of a response or if the resolution still does not meet your expecta tions, you can write to the Head­
Customer Services a t head.customerservices(f tata-aig.com. After examining the matter, we \Vil! send you our 
response within a period of 7 days from the date of receipt of your complaint on this email id. Within 3 0 days 
of lodging a compla int with u s, if you do not get a satisfactory response from us and you wish to pursue other 
avenues for redressal of grievances, you may approach Insurance Ombudsman appointed by IRDA u n d er the 
Insu rance Ombudsman Scheme. Given below a re deta ils of the Insurance Ombudsman located a t various 
centers. 
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I\"odal Officer 
Plea se visi t our website atw\v\v. tataaiginsu ranee. in to know th e contact details of the :\"odal Officer for you 
servicing location. 

Office of rhe Ombudsman Name of the Contact Details Areas of Jurisdiction 
Ombudsman 

AH ME DABAD 

BE'iGALURU 

BHOPAL 

Shri. / Smr. 

Shri. M. Parshad 

Shri. Raj Kumar 
Srivastava 

Office of the Insurance Ombudsman. 

2nd Floor. Ambica House. 

' >Jr. C.U. Shah College. 

5. ~ avyug Colony. Ashram Road. 

AHMEDABAD-3800 14. 

Tel.:- 079-2754544 1 /27546139 

Fax : 079-27546 142 

Srate of Gujarat and 
Lnion Territories of 
Dadra & \" agar Havel i 
and Daman and Diu. 

Email : I 
, bimalokpal.ahmedabad'Ji;gbic co in 

Office of the Insurance Ombudsman, I State of Karnataka. 
--- - ---------- - -24th Main Road, 

Jeevan Soudha Bldg, 

JP !\agar, i st Phase, 

Bengaluru - 560 025. 

Tel. : 080-22222049/22222048 

Fax: 080 -

Email: bimalokpal.bengaluru@gbic.co. in 

Office of the Insurance Ombudsman. 

Janak Vihar Complex., 2nd Floor, 

2nd Floor, 6, Malviya ?\agar, 

6. \1alviya !\agar, Opp. Airtel Office. 

Bhopal - 462 003 . 

Tel.: 0755 - 276920 I / 2769202 

Fax: 0755 - 2769203 

Email: bimalokpal.bhopal'.illgbic.co.in 

I 

I 

States of \ fadhya 
i Pradesh and 

Chattisgarh. 

BHUBA'iESHWAR ' Shri. B. \". \-1 ishra l Office of the Insurance Ombudsman. State of Orissa. 

62. Forest Park, 

BHC BA?\ESHWAR-75 1 009. 

Tel.:- 0674-2596455/2596003 

Fax : 0674-2596429 

Email: 
bi ma lokpal. bh ubane swan'agbi c.co. in 

CHA~DIGARH J Sh.Manik I Office of the Insurance Ombudsman. States of Punjab. 
B.Sonawane S.C.O. No. IO 1- 103, 2nd Floor Haryana, Himachal 

Pradesh. Jammu & 
I 

Batra Building, Sector 17 - D. Kashmir and Union 

Tata AIG Generai Insurance Compan} Limited 
Bu,ines, Guard Agn Pump,el UIN TAG-OT-Pl 5-l-l-V0l -l :5 -l6 

Policy \Vordings 
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I 

CHEl\l\AI 

DELHI 

GLWAHATI 

HY DERABAD 

Jaipur 

Shri Virander 
Kumar 

Smt. Sandhya 
Balioa 

"' 

Sh. / Smt. 

Sh. G.Rajeswara 
Rao 

Shri. Ashok K. Jain 

Chandigarh - 160017. 

Tel. : 0 l72-2706468/2705861 

Fax : 0172-2708274 

Email: 
b11nalok al.chand1!.tarh?igb1c.co.m 
Office of the Insurance Ombudsman, 

Fathima Akhtar Cow1. 

4th Floor, 453 (old 312). 

Anna Salai. Teynampet. 

CHE\:XAl-600 0 18. 

Tel. 044 - 24333668 ! 24335284 

Fax : 044-24333664 

Emai I : bimalokpal.chennai@gbic.co.in 

Office of the Insurance Ombudsman, 

' 2/2 A, Universal Insurance Building, 

Asaf Ali Road, 

:\EW DELH l-11 0 002. 

Tel.: 011 -23237539/23232481 

Fax : 011-23230858 

Email : bimalokpal.delhi@gbic.co.in 

Office of the Insurance Ombudsman, 

"Jeevan \Jivesh", 5th Floor. 

I \Jear Panbazar Overbridge, S.S. Road, 

GL\VAHATI-781 001 (ASSA\1). 

Tel. : 036 1 - 2 132204 / 2 132205 

Fax: 0361-2732937 
-I i-;.mail : b1111alokpal.guwahat1@gb1c.co.111 

Office of the Insurance Ombudsman. 

-
I Lane Opp. Saleem Function Palace. 
' 

I 6-?-46 I st f1oor "\1oin Court" 

J A. C. Guards. Lakdi-Ka-Pool. 

I HYDERABA O-500 004. 

Tel.: 040 - 65504123/233 12122 

Fax: 040-23376599 

Email: 
bimalokpa I .h vderabad1vgbic. co. in 
Office of the Insurance Ombudsman, 

Jeevan Nidhi - II Bldg., Gr. Floor, 

Bhawani Singh Road. 

Jaipur - 302 005. 

I Tel.: 0141-2740363 

Tata AIG General Insurance Company Limited 
Business Guard-Agri Pumpsct Cl\'. TAG-OT-P IS-14-V0l -15-16 

- I 0-

I territory of Chandigarh 

I 
I 

' 

State of Tami l \Jadu 
and Union Territories -
Pondicherry Town and 
Karaikal ( which are part 
ofLnion Territory of 
Pondicherry). 

States of Delhi. 

States of Assam. 
\1eghalaya, \1anipur. 
\1izoram, Arunachal 
Pradesh. \Jagaland and 
Tripura. 

States of Andhra 
Pradesh. Telangana and 
union TeITitory of 
Yanam and a part of the 
Lnion Territory of 
Pondicherry. 

State of Rajasthan 

Policy Wordings 

I 

I 
I 

I 
I 

I 



I 

KOCH! Shri. p K. Vi_jay 
/ Kuma, 

KOLKATA Shri. K. B. Saha 

LUCKNOW Shri. N. P. Bhagat 

M U'18AI Sh.A.K.Dasgupta 

Tata AIG General insurance Company l.i111ited 

Fax: 014 l -

Email : bimaiokpal._jaipur@gbic.co. in 

Office of the Insurance Ombudsman. State of Kera la and 
' -, d Fl CC r ·?60' p 1· Bid Urnon Ten 1tory ol (a) _n · oor. _ii_ .) , u mat g. 

Lakshadweep (b) Ylahe-
Opp. Cochin Shipyard. M. G. Road. ! a pan of Lnion 
--- - ---- - -------1 ERNAKL LA.vl-682 0 15. Ten-itory of 
,__T_e_l. _: 0_4_8_4 ___ 2_3_5_8_7_5_9 _i_2_3_5 9_3_3_8 _ __ --1 Pond i cherry. 

Fax: 0484 - 2359336 

Emai l : 
bimalok al.ernakulam(a) 0 bic.co.in 
Office of the Insurance Ombudsman. States of West Bengal, 

1--------------- --1 Sikkim and Ln ion Hindustan Bldg. Annexe, 4th Floor, 
Territories of Andaman 

_C_R_._A_ve_n_t_,e_. - - - - ----- ~ and l\ icobar Islands. 
Kolkana - 700 072 

Tel.: 033 - 22 124339 / 22124340 

Fax : 033 - 22 12434 l 

Email : bimalokpal.kolkata@gbic.co.in 

Office of the Insurance Ombudsman, 

6th Floor, Jeevan Bhawan, Phase-IL 

Districts of Uttar 
Pradesh : Laitpur, Jhasi, 
Mahoba. Hamirpur, 
Banda. Chitrakoot. 
Allahabad. Mirzapur, 

·----- - - ---------t Sonbhabdra, Fatehpur_ 
:\lawal Kishore Road, Hazratganj, 

LUCK'\OW-226 00 I. 

Tel. : 0522 - 223 1330 / 223 133 1 

Pratapgarh . .I aunpur, 
Varanasi, Gazipur, 
Jalaun. Kanpur. 
Lucknow. Unnao. 
Sitapur, Lakhimpur, 
Bahraich. Barabanki. 
Raebareli. Sravasti. 
Gonda, Faizabad. 

1--- - --- - - --- - ----' Ameth i. Kaushambi. 
Fax: 0522 - 223 1310 Balrampur. Basti. 

Ambedkamagar. 
Sultanpur. 
Maharaj gang. 

·.._,~ 
Azamgarh. Kushinagar. 

Email · bimalokpal lucknow'7ccrbic co in Santkabirnagar. 

Gorkhpur. Deoria. \;!au, 
Ghazipur. Chandauli. 

Office of the Insurance Ombudsman. 
Ball ia. Sidharathnagar 
Stare of Goa and 

3rd Floor. Jeevan Seva Annexe, Mumbai Metropolitan 

S.V. Road. Santacruz(\V). 
Region exc luding Areas 
ofNavi Ylumbai 

MlMBAI-400 054. Mumbai & Thane 

Tel. : 022-26106928/261 06552 

Business Guard - Agri Pnmpset Cl '-! . T AG-OT-P 15-14-V0 1-15-16 
Policy Wordings 

- I l -

I 



Fax: 022 - 26 106052 

Email : bimalokpal.mumbai@gbic.co. in 

Pu ne Shri A. K. Sahoo Office of the Insurance Ombudsman. 

2nd Floor. Jeevan Darshan. 

'.'; .C. Kelkar Road. 

'-iarayanpet. 

Pune - 4 11 030. 

Tel.: 020-32341320 

Fax: 020 -

Emai l : bima1okpal.pune@gbic.co. in 

Patna 1\ew Centre 

~oida New Centre 

OFFICE OF THE GOVERNING BODY OF INSURANCE 
COUNCIL 

Smt Ramma Bhasin, Secretary General, 

Shri YR. Raigar, Secretary 

3rd Floor, Jeevan Seva Annexe, 

SV Road, Santacruz(W), 

MUMBAI - 400 054 
Tel : 022-26106889/6671 

Fax : 022-261 06949 

Email- inscoun1Dgbic.co.in 

Web: www.gbic.co.in 

Tata AIG General Insurance Compan'.) Limited 
Bus iness Guard- Agri Pumpset l;I\' : TAG-OT-Pl 5- 14-V0l-15-16 

-12-

State of Goa and 
Mumbai 1'.1etropolitan 
Region excluding A1·eas 
ofNavi \1umbai 
.\fombai & Thane. 

State of B ihar and 
Jharkhand. 
State of Uttaranchal and 
the following Districts 
of Uatter Pradesh : 
Agra, A ligarh, Bagpat. 
Bareilly, Bijnor, 
Budaun, Bulandshehar. 
Etah, Kanooj . \ fainpuri. 
Mathura. \1eerut. 
Moradabad. 
Muzaffarnagar. 
Oraiyya. Pi libh it, 
Etawah. Farrukhabad. 
Firozbad. 
Gautambodhanagar. 
Ghazaibad. Hardoi, 
Sha~ahanpur. Hapur. 
Shaml i. Rampur. I 
Kashganj, Sambhal, 

I Amroha. Hathras. 
Kanshiramnagar. I 

, Saharan ur I 

Pol icy Wordings 


